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No. G.S.R. 12 in Gazelte of India dated the
3rd January, 1970 under sub-section (2) of
section 7 of the Employees' Provident Funds
Act, 1952. [Placed in Library See No
LT-2707/70)

NOTIFICATION UNDER ESSENTIAL
COMMODITIES ACT,

THE MINISTER OF STATE IN THE
'MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
'AND COOPERATION (SHRI ANNASAHIB
SHINDE) : I beg to lay on the Table. :—

(1) A copy of Notification No. G.S.R,
2747 published in Gazette of India
dated the 13th December, 1969 (Eng-
lish version) and the 24th January,
1970 (Hindi wversion), making
certain amendment to Notification
No. GS.R. 1842 dated the 24th
December 1964, under sub-section
(1) of section 12A of the Essential
Commodities Act, 1955.

(20 A copy each of the following
Noiifications under sub-scction (6)
of section 3 of the Essential
Commodities Act, 1955 :—

(i) The Roller Mills Wheat
Products  (Ex-mill) Price
Control Order, 1969 (Hindi
version) published in Notifica-
tion No. GS.R. 1103 in
Gazette of India dated the
13th December, 1969.

The Fertiliser  (Control)
Amendment Order, 1969
published in Notification No.
G.5.R. 2558 in Gazette of
India dated the Ist November,
1969,

The Foodgrains (Prohibition
of Use in Manufacture of
Starch) Amendment Order,
1969, (Hindi version)
Published in Notification No.
G.S.R. 2608 in Gazette of
Indin dated the 13th
December, 1969,

(iv) GSR. 2669 (Hindi version)
published in Gazette of India

(if)

(iii)
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Message from RS. i“
dated the 13h December,
1969.

The Madhya Pradesh Rice
Procurement (Levy) Amend-
ment Order, 1970, published
in Notification No. G.S.R.
No. 157 in Gazette of India
dated the 24th January 1970,

The  Pertiliser (Control)
Amendment Order, 1970,
published in Notification No.
GS.R. 217 in Gazette of
India dated the 23rd January,
1970.

(v)

(iv)

G.S.R. 218 published in
Gazette of India dated the
4th February, 1970 rescinding
the Andhra Pradesh Rice and
Paddy (Restriction on Mowve.
ment) Order, 1965,

The Foodgrains Movement
Restrictions  (Exemption of
Seeds) Order, 1970, published
in Notification No. G.S.R.
233 in Gazette of India dated
the 12th February, 1970.

GS.R. 266 published in
Gazette of India dated the
22nd February, 1970,

(vii)

(viii)

(ix)

A stalement showing reasons for
delay in laying the Notification
mentioned at item (2) (ii) above.

[Placed in Library. See No: LY-2708/70.
and 2707/70]

REPORT OF INQUIRY INTO ACCIDENT
AT NEW SATGRAM COLLIERY,
WEST BENGAL, ON THE 2IST
NOVEMBER, 1969,

3

SHRI S.C. JAMIR : 1 beg to lay on the
‘Table a copy of the Report of Inquiry into
the fatal accident at New Satgram Colliery,
West Bengal, on the 21st November, 1969.
[Placed in Library See No. LT-2710/70]

12.24 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following message received from the Secre-
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tary of Rejya Sabha : —

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, 1 am directed to inform the
Lok Sabba that the Rajya Sabha, at
its sittiog held on the Ird March,
1970, agreed without any amendment
to the Requisitioning and Acquisition
of Immovable Property (Ameodment)
Bill, 1970, which was passed by the
Lok Sabha at jts sitting held on the
24th February, 1970,

12.25 brs.

PUBLIC ACCOUNTS COMMITTEE

EIGHETY-SEVENTH & NINETY-
THIRD REPORTS

st wrw fagrdt Aot (FETmye):

wegw wgrag, § W% San affa & -
fafax fadz gega sarg:

(1) ave fawrr & grafras fafagr
aq (fafas), 1966-67 aar
Far qdar gfadza (fafas),
1966 9z afafa & 43 7 sfa-
azq # &1k fawfeat qeae.
FTE ® wE wdargd &
art ¥ 87ar sfadzd

Fa TaelT & g
(Ffa fawrr) & srafiga Far

« {rerr wfadza (fafaw), 1966
®duw 39 qv afafa & 58%
wfadza & &) af fawmfoay aT
TR T & T wrdAd &
art ¥ 9377 afadz |

ot Aoy wew (aigaf) . aEw

(2)

g, sqaedr 7 56 § | & wrod qeqw
¥ wix ¥wr sfafa & wsqw & o
wigat g fe gad)q cfagra § ww e
afafr &1 sema &0 A et & Frs-
v qr ff 1

PHALGUNA 14, 1891 (SAKA) Personal Explanation

www Wy oy ar urf o Wi

W FIT AT & IET &1 Wi &

st ey wETw  ww at § aw @

gasr Afag

weuW AR ¢ WA UF O AR

A WHT WAT AR AT WA wwa ay afy
¥ aw | & wre £ ¥ EIT IS fag
AN IR R W ey e gw qEwr

grafar s @ §

12.26 hrs,

RAILWAY BUDGET—GENERAL
DISCUSSION

MR. SPEAKER : The House will now

proceed with General Discussion of the Rail-
way Budget. Shri Poonacha was on his legs
and may continue,

lore)

C. M. POONACHA (Manga-
Yesterday, 1 was briefly referring

SHRI

to the functions of the Convention Com-=

mittee set

up by both Houses. Here I

would briefly refer to the debates in this
House when that particular Motlon was

12.27 hrs.

the

PERSONAL EXPLANATION BY
MEMBER

SHRI J.B. KRIPALANI (Guna): Before

discussion on the Railway Budget

begins, 1 want (0 make a submission. 1 had
given potice 10 make a personal explana-

tion,

MR. SPEAKER : 1 thought he could

make that sialement tomorrow. But as
tomorrow has been declared a holiday he
is allowed to make the statement just now.

SHRI J.B, KRIPALANI : [ refer to two

things about which the Prime Minister has
given an answer. One was about an inters

view she gave to a
magazine.
thiogs,

Freoch women’s
She has said, among other
after paying compliments to a

notorious member of this House, Piloo
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